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Conduct of Business in Lok Sabha, I
am directed to enclose herewith the
Appropriation (No. 2) Bill, 1974, as
passed by Lok Sabha at its sitting held
on the 29th April, 1974.

The Speaker has certified that this

Bill is a Money Bill within the meanirg ,

of article 110 of
India.”

Sir, T lay the Bill on the Table.
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“Some people, from among M.L.A.

Uttambhai, his above-mentioned col-
leagues and about 12,000 peisons who

had come for the rally, have murdered
the two persons.”
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MR. DEPUTY CHAIRMAN: Every-
thing will go off the record if you confinue
speaking.

REFERENCE TO ALLEGED OVER-
CHARGING BY THE DDA FOR THEIR
FLATS

DR. K. MATHEW KURIAN (Kerala):
I wish to bring to the notice of the Gov-
ernment. particularly Shri Om Mehta who
is the Minister in charge of Works and
Housing, the question of overcharging of
their flats by the DDA. According to my
understanding the DDA is expected to sell
the flats to the low income and middle in-
come group people on the basis of no
profit no loss. But accouding to the infor-
mation available with me the DDA has
misled the Ministry of Works and Housing
and the latter the Lok Sabha by inflating
the cost of the flat to Rs. 24,24, while
the actual cost of construction is only
Rs. 21900. This information was given
by the Gove:nment in the Lok Sabha on
the 13th November, 1972.

Then there is another most disturbing
thing, the question of annual lease. There
i8 no justification for an annual lease of
2-1/2 per cent as premium on land; that
is Rs. 5500 is to be charged from those
who have purchased flats fiom the DDA.
Only a nominal lease of Re. 1 should be
charged as is being done in the case of
evacuee property being disposed of by the
Government. 1 would therefore request the
Government, particularly Mr. Om Mehta,
to kindly order a thorough enquiry into the
above matter and review the piice charged
by the Delhi Development Authority from
the public and ensure that the excess charg-
ed from peopie is refunded to the concern-
ed people.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA) : There is only one point I want
to bring to the notice of the hon. Mem-
ber that it is only in the case of economi-
cally weaker sections or low income group



